
Kulen Hazarika-VS-State of Assam

Misc Crl (Bail) case No 531/2022

1-Nov-22

This is a petltion filed under section 438 of cRPc, for

release of accused/petitioner Kulen Hazarika on bail, in

the event of his arrest in connection with

RPF/POST/RPAN Case No 68/2022 uls 160 (2) of The

RailwaYs Act.

The called for cD has been received. I have heard the

learned counsel for the petitioner/accused and also the

learned Addl. PP for the state.

The facts of the case, in brief, are that on 2510412022

a complaint was made by one S. Brahma, Gateman of

Level crossing Gate No RM/16 that on that day while

he was performlng his duty at night time; at about

7:40 PM he closed the gate barrier, in accordance with

the instruction received by him. At that time one

dumper truck, coming from the side of Tangla town,

hit the "B" boom barrier and as a result thereof the

. barrier was bent. The gate also went out of order and
' the signal lights were also damaged. The complainant

immediately rrrshed to the spot and tried to detain the

dumper truck but the driver of the truck fled away.

The registration number of the truck was As 01HC

4805.

Based on that complaint RPF/POST/RPAN case number

6812022 was registered under section 160 (2) of the

Railways act.

The counsel for the petitioner has submitted that the

petitioner is a contractor and he is the registered

,.1. owner of the vehicle which was involved in the
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incident. However at the relevant time the vehicle was

driven by its driver. The learned counsel has also

submitted that if the petitloner is released on bail he

will co-operate with the investigation properly.

The case diary reveals that the petitioner is the owner
of the vehicle which was involved in the incident.
Hence it is very likely that he was not driving the
vehicle himself at the relevant time. However, his co-
operation will be required for the purpose of
investigation. The case was registered under section
160 (2) of the Railways act, which entails a maximum
punishment of 5 years.

Considering the nature of the offence, punishment
provided there for and the probable complicity of the
petitioner with the offence, it is hereby directed that in
the event of his arrest Sri Kulen Hazarika shall be
released on bail of Rs. 20,000 with one surety of like
amount to the satisfaction of the investigating officer
concerned.

accordingly. Return the case diary in sealed. Inform
cover.

With this order this Misc Crl (Bail) case is disposed of. .n{-,/L .
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